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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SixTH REPORT

SHRI BHEEKHABHAI (Banswara):
Sir, I beg to present the Sixth Report
of the Committee on Private Members’
Bills and Resolutions.

———

of Minigter of 266
Labour (CA)
COMMITTEE ON ABSENCE OF
MEMBERS

FIRST REPORT

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, I beg to present the First
Report of the Committee on Absence
of Members from the Sittings of the
House.

12.39 hrs.

MATTERS UNDER RULE 377

(i) NEED FOR PREFERENCE IN EMPLOY.
MENT TO LOCAL PERSONS IN
MATHURA QIL REFINERY,
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(ii) NEED FOR IMMEDIATE SUPPLY OF
FOODGRAINS TO UTTAR PRADESH FOR
“FooD FOR WORK” PROGRAMME
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Rule 377 268

(iii) NEED FOR LEGISLATION TOQ TAKE
OVER AUROVILLE AS A NATIONAL
MEMORIAL OF SHRI AUROBINDO,

DR. KARAN SINGH (Udhampur):
Under Rule 377, 1 wish to raise the
following matter of public import-
ance:

Several years ago a remarkable
project entitled Auroville wag start-
ed by the Mother of Sri Aurobindo
Ashrama of Pondicherry, It wag en-
visaged as a new type qf spiritual
community where the entire life and
activity would revolve around the
integral spiritual quest. It included
a number of very interasting exper.-
mental activities in the field of agri-
culture, education and community
living, As long as the Mother was
alive the project continued to grow,
but after her death (he whole con-
cept has unfortunately become dis-
torted. Endless conflicts have Dbeen
raging between the Sri Aurobindo
Society, which claims exclusive own-
ership of this vast project, and the
‘Aurovillians’ who are living there.
Unsavoury incidents of violence have
also occurred, and thers have been
grave charges levelled by the two
parties against each other. Recently
there was again g clash over the
Matri Mandir which is supposed to
be the spiritual centre of Auroville.

A vast vproject like Aurovilie in-
volves extensive acquisition of land
in the State of Tamil Nadu and the
Union Territory of Pondicherry; nu-
meroug visa and passport problems
connecteq with the many foreigners
who are living in Auroville, and ex-
tensive developmental and adminis-
tive dimensions. Clearly all these are
far beyond the capacity of the Sri
Aurobindo Society to manage, parti-
cularly as the President of this So-
ciety has himself been accuseq of
numerous misdemeanours.

It is a tragedy that a magnificient
concept like Auroville, which has re-
ceived recognition from UNESCO



